FORM A
PUBLIC ANNOUNCEMENT

;H.:-ﬂ,uhﬂun T4 of the Insotvency and Rankruptey Board of Tndia ﬂ'l’n'h;nulr Llspubdaticn
Paocess) Repalations, J017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MONDLTTHIC INVESTMENTS
FEIYATE LIMITED

7. | NAME OF CURPORATE PERSON m:ﬁm
, | PRIVATE LIMITED.
2 | DATE OF INCORPORATION OF CORPORATE 200 Now, 195 o
PERSON LS M
5, | AUTHORETY UNDER WHICH CORPORATE | ROC - PELHI
PERSON 1S INCORPORATED/ REGISTERID ST
"3, | CORPORATE IDEMTITY NUMBER OF UF45SS TN, 1A T OO0
CORPORATEPERSON - |
T8 | ADDRESS OF THE REGISTERED OFVICE OF 163, VASUNDHARA
CORPORATE PERSON APARTMENT, SECTOR-9
ROHINI HEW DELHL NORTH. |
| WEST DL 110088 1M
ﬁ“ﬁ"ﬁﬁﬂﬂﬂﬂfﬁhﬁﬁﬂhﬁﬁfﬂﬁﬁ OF | 5 june o2 ,
| | CORPGRATE FERSON i
7. | NAME, ADDRESS; EMAIL ADDRESS, SOURARH MODI _
TELEPHONE MUMBER AND THE 1801, Harenomy Signatisee Tawer,
RECISTRATION NUMBER OF THE LIQUIDATOR | Ovala Naka, Ghodbunder Road,
| Thane (W], Mumbal - 400615
sourabhme-di21$gmail com
+OLTOZIA50006
THBE AP A-DOT S 11 P-02409 f 2021 -
L 2022/ 13696
5, | LAST DATE FOR SUBMISSION OF CLAIMS 5 July 2022

Motice 15 hercby given that the Monolithic Imvestments Private Limited has commenced

voluntary Bquidation on 5 June 2022

The stakehiolders of Monolithic Investments Private Limited are hereby calied upon hl;t:-:_ﬂrmll

a pﬁm{nfﬂiradnhuq,nnﬂrbdmﬂﬂrml o the liquidator at the adidress mentioned
agaipst iem 7.

Tlfl!rn'lﬂ'li:ll-lmﬁimﬂujlmbn“tlhrhp[ﬂninlthlmbjﬂii:Eﬂmeﬂmdﬂj' All other

stafehalders may submit Hup-rﬂ-ul'l:-l'rli"rmr-!.npumll.,l:q.' post or by elevtronic means:

or misleading proofs of claim shall attrach peraliics.

Eﬂ'I.IH:AHH MODI

B Coom Hos m-,.

Hu}urﬂﬁlg:ﬂuu of thie Liquidator: Sourabh Mmﬂﬂm

Date snd Place: 7 Jue 3022, New Dethi "‘“““

Submssion of
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@ INCLUSIVE WELFARE

FM: Fiscal
spending to

aid growth

FE BUREAU
New Delhi, June 6

FINANCE MINISTER NIR-
MALA Sitharaman on Monday
said economic growth will con-
tinue to be supported by fiscal
spending alongwith an invest-
ment push. This will “impart
momentum to the economy
based on the idea of growth at
macro level complemented by
all inclusive welfare at micro
level”, she added.

Sitharamanwas speakingat
avirtual meeting of the finance
ministersand central bank gov-
ernors of the BRICS group.

The statement under-
scores the government’s con-
tinued focus on capex, as it
bets big on its high multiplier
effect. The Centre has bud-
geted a capex of ¥7.50 trillion
for FY23, up 27% from the
actual spending of ¥5.93 tril-
lion (including ¥62,057 crore
capital infusion into Air India)
in FY22.The finance ministry
has already asked various
infrastructure ministries to
keep spending.

Several agencies have
trimmed their projections for
India after the Ukraine war
triggered a global commodity
price rise. They now forecast
India’s FY23 growth toremain
the range of 7.2% to 8.5%,
compared with 8.7% in FY22
(Last fiscal’s growth was aided
by a sharply-contracted base).

Several analysts have
stressed the need for sustained
growth in the Centre’s capital
expenditure, especially when
private capex is yet to see a
broad-based resurgence and

¥ S

m The govt continues
focus on capex, as it
bets big on its high
multiplier effect

m Experts have forecast
FY23 growth to remain
in the range of 7.2% to
8.5%, compared with
8.7% in FY22

thereare significant downside
risks to growth from elevated

oil prices,supply-chain disrup- |

tions due to the Ukraine war
and arising interest rate sce-
nario.Itwillalso have tonudge
CPSEs to raise their capex.In
FY22,CPSEs fell just short of
their revised capex target of
X5.75 trillion.

BRICS, the minister said,
should continue to serve as a
platform tofacilitate exchange
of experiences, concerns and
ideas for rebuilding a sustain-
able and inclusive growth tra-
jectory.

The participants also dis-
cussed other legacy finance
issues, such as infrastructure
investment, New Develop-
ment Bank (NDB), BRICS Con-
tingent Reserve Arrangement
(CRA) etc, the finance ministry
said in a statement.

Vaishnaw: Hope to see 1st
bullet train running in 2026

RAILWAY MINISTER ASH-
WINI Vaishnaw on Monday

been made in this direction.
Vaishnaw was in Surat to

Less support
for climate
policies in rich
nations: CEA

STATING THAT THERE is far
less support for climate poli-
cies, including tax on fossil
fuels,inrich nations,chief eco-
nomicadviser (CEA)VAnantha
Nageswaran on Monday said
that developed countries
should convince their public
about the urgency of adopting
policies to mitigate the risks of
climate change.

Speaking at an event here,
Nageswaran said when devel-
oped countries advise their
developing counterparts what
the latter should be doing on
climate change, they have an
even more important task.
“That is to convince their own
public of the importance of cli-
mate change mitigation poli-
cies,” he said. The overall sup-
port for green policy is the
lowest in Denmark, France and
Germanyfollowed by Australia,
the CEA said, citing a report.
Australia, Canada, Denmark,
Germany, the UK and the US
are among the developed
countries that are opposed to
carbontaxes. —FE BUREAU

VV e urae

Finance Ltd.) (IFL-HFL)

Co-Borrower(s)

Flour exports spike after wheat shipment ban

BANIKINKAR PATTANAYAK
New Delhi, June 6

EXPORTS OF WHEAT flours
have witnessed a sudden and
unusual spike in the aftermath
of the ban the outbound ship-
ment of wheat, industry
sources told FE,indicating that
many traders maybe using this
route to beat the prohibition
on the grain’s exports. The
spikeislikelytoalarm the gov-
ernment, which has already
tightened its scrutiny of wheat
shipments.

Sources in the milling
industry said wheat flour
exports may have jumped at
least 7-8 times sequentially
since thewheat export banwas
imposed. Usually monthly
exports at this time of the year
are about 6,000-8,000 tonnes.
However,the shipmentsin the
month since the ban, which
wasimposed on May 13, could
be at least 60,000-70,000
tonnes, according to the
sources. Tobe sure,wheat flour
exports are not yet banned or
restricted. In value term,
exports of wheat or meslin
flour jumped 64% last fiscal
from ayearbefore to $247 mil-
lion, according to the DGCIS

U DEINY c AULTO clU U el U d C c RITOWIT d Uld U c Ou U
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
a Demand Notice was issued by the Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to
repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower
in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of IIFL HFL for an amount as mentioned herein under with interest thereon.

"The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the "IIFL
HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shallf
not be sold or transferred by "lIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.

Mr. Chhitar Pal, Mrs.
Manorama
( Prospect No. IL10076880
and IL10036638 )

—Descriptiomof the-Secured-Asset timmovabie-Property—Total-Outstanding Dues{Rs?) Dateof T ate of

Althat piece and parcel of: Flat No FF-2 LHS, ] RS.4,91,390/- (RUpees Four Laknh Nifiety Ofe | Dﬁg}ﬁgd Possession

on First Floor, on Plot No D-70, out of Khasra| ~ Thousand Three Hundred Ninety Only) and

N0.208 &210/2, area measuring 51.09 sq.| Rs.18,36,447/- (Rupees Eighteen Lakh Thirty Six| 02-Mar-| U1-Jun-

Mtrs., SLF Ved Vihar, situated at Sadullabad,| Thousand Four Hundred Forty Seven Only) vide| 2022 2022

Ghaziabad, Pincode: 201012, Uttar Pradesh. Prospect No.IL10076880 and 1L10036638
or, further detalls please contact to Authorised Officer at Branch Officer IIFL House, India thfoline Housing Finance Ltd, Plot No. 30/30E, Upper Ground Floor, 5
Main Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom, Moti Nagar, New Delhi / or Corporate Office: Plot No.98, Phase-IV; Udyog Vihar, Gurgaon, Haryana. Mo

; T07-06-2022

Sdf-Authorised Officer, For fiFCHome Fimance Ltd:]

data. In contrast, wheat
exports had jumped 274% in
FY22 to $2.12 billion.

“Flour exports have seen
unusual surge,especiallyin the
past 10 days or so, after the
government announced a sud-
den ban on wheat,’ said a flour
miller from Karnataka.
Another miller said,“Thereisa
buzzthat some traders maybe
using this route to bypass the
wheat export ban. However, a
lot of orders arealso flowingin
to genuine flour millers, prob-
ably as a consequence of the
wheat export ban.”

On Friday, commerce,
industry and food minister
Piyush Goyalwarned traders of
actionif theyare found to have
used illegal, back-dated letters

Wing. While prohibitingwheat
export to control spiralling
prices, the government had
madeit clearthat supplies that
arebacked by LCsissued before
the ban would to be allowed.
FElast month reported that
exporters had submitted LCs

to seek permits for despatches
of over one million tonnes of
wheat, way above the initial
trade estimate of just about 4
lakh tonnes, leading to suspi-
cions of attempts by
unscrupulous elements to
abuse the LC route.

of credit (LCs) to seek permits
to ship out wheat.

His statement followed a
similar warning by the direc-
torate general of foreign trade
on May 30 to refer suspected
cases of back-dated LCs to the
Central Bureau of Investiga-
tionand the Economic Offence

aw

TATA
TATA POWER

THE TATA POWER COMPANY LIMITED
Ragistarad OMice: Bombay Hovsa, 34, Homi Mody Siraal, Mumiail 400 001
Ted: 91 2 BEG5 3282 Cik: LIE200H 191 8PLCO00EET
Email talapowaniiiatapowen com Wiskeda ! win LA ponwer som

HOTICE OF RECORD DATE

MOTIGE is hereby given purssant b Section 81 of the Companies act, 3013
that Thursday, 7th July 2022 has baen ixed a8 tha Riesord Liete for 1ha
purpoea of payment af;
I Annual interast on tha 100 - 9.15% Secursd Redaemabie Mon-
Converlibsa Dabentures aggregaling & cumidatea face walua ol
% 20.00,000 aach (3TRPF L o C2hand
ii. The redemplion procesds of the Saparately Transferahie Redesmabils
Principal Part L of thase Dabanturas [INE245807234), aggragaling
%20.00.00,000
Bothdise on 22 July 2022
For The Tata Powar Company Limited

INTEC CAPITALLTD
Regd, Office: 708, Margusha Buikling. 57, Rehru Fiade, New Delhi-110013

APPENDIX IV [See rule 8(2)] POSSESSION NOTICE |

Wheregs, the undersigned being the authorized officer of the INTEC
CAPITAL LTD wndar lha "Sacuwsilization and Raconstruciion of Fnancial
Assats and Enfarcament of Sacurily inderes] (Act, 2002054 of 2002) and in
exercise of powens confarrad under sachon 13012 raad with [rula 3] of ha
security inleresl {Enforcement) Rules, 2002, issued demand nolice daled
01.03.20022 senl on 02032022 calng upon the Barower SRO
MANAGEMENT COMPANY FR‘I"MTE LIMITED (BEORROWER)
THROUGH ITS DIRECTOR(S), M!S ICRI RESEARCH PVWT. LTD.
(GUARANTOR) THROUGH IT5 DERECTOR(S), 5H. SHIV RAMAN
DUGGAL |DIRECTOR/GUARAMNTOR), 5H. KAMWISHE DUGGAL
(GUARANTOR), JAMHV] DUGGAL [GUARANTOR/ MORTGAGOR),
SMT. SUKRUTI DUGGAL (GUARANTOR / DIRECTOR), MR.
SHAMENDRA KARNWAL (DIRECTOR) in respect ol Loan Accaunt Mo,
LENHPOO12-130001959 & LNNHPOOT12-13000M250 o nepay
the amawat menticned in the nalice being Rs. 9,74,01 452/ (Rupees Nine
Crore  Sevenly Four Lakh One Thousand Four Hundred Fifty Twa
Oyl a5 on 19022022 within G0 days from the date of the receipt of tha
said nofica.

Tha BomowenMorigagon'GuEraniors having failed & repay the amount,
rialica is hersdy given % tha BorrowenMMortgagenGuarantars and the public
in peraral thal the urdersigned being e Authanzed Offcar of Intec Capial
Lenibed, has taken possessan of the property &5 descnbed e bekay n
exercise of powers corderred upon him under sub-section (4) of Section 13
of the Act, read with rule 8 of the Security Intzrest (Enforcement) nules, 2102
on this 4™ June 2022

Tha Borower'martigagar in parfcular and the public in genaral & hereby
ceutionead nal io daal with tha proparty and dealings with the property will ba
subect o tha charga of the INTEC CAPITAL LTD for an amount of RS,
9,74,01 4521« (Rupees Ning Crore  Seventy Four Lakh One Thousand
Four Hundred Fifty Two Only) as on 11.02.2022 and imlerest and
expenses hereon until full payment, The Borrower's attention is irvited to
provision of sub section (8] of Section 13 of the Act, in respect of fime
availshle, ioradeem the secured asseis,

SCHEDULE - |
DESCRIPTION OF THE MORTGAGED PROPERTY
PORTION BEARING PRIVATE NO. LG-13 ON LOWER GROUND FLOOR,
MEASURING 156 SQ.FT, PART OF PROPERTY BEARING NO.B-Z3,

Seli- GREATER MAILASH-1, NEW DELHI-11004%, (MORTGAGED PROPERTY)
Place: Murnbai H. 8. Mistry Dated: 04 06 2022 AUTHORISED OFFICER,
Dated: §° Jure 2022 Company Secretary | | e SEW DELH| INTEC CAPITAL LTD.
s ziT Me
: erut Cantt.
Barnk of Baroda
B == Branch 'y

Whereas, the undersigned being the Authosized Officer of the BANK OF BARODA, under the Securitisation and Reconstruckion of Fimancial
HAazets and Enforcement of security Interest Act, 2002 and in exercise of powers conferred under section 13 {12y read with Rule 3 of Security
Interest (Enforcement] Rules, 2002, issued a demand nolice calling wpon the Borrower!Guarantors as given below to repay the amount
renlEongd below within 60 days rom e receipl of the said rotice. The borroswer haniang faded (o repay the amount, nolice 5 kerely given 1o
the Bomower/Guarantors and the pulic in general that the undersigned bas taken possession of the propery described herein below in
axercise of powers conferred on himd ber uvnder Section (4) of section 13 of the act read with rule & of the security imterest Enforcament rules,
2002 om the date mentioned below against their names. The Borrower/Guarantors in particular and the public in general are heraby cautionead
mert fo deal with the property, and any dealings with the property will be subject to the charge of BANK OF BARDDA, MEERUT CANTT
BRAMCH for an amount detaibed Below and interast logether with expenses thereon, The Borrower's attention is invited to provisions of
Sub-section B of section 13 of tha Act, in respect of time available, to redeam the securad assets.

MName of the
Borrowers/Guarantors

Date of | Dutstanding
| Demand
Description of Immovable Properties b Amount

NEL HOLDINGS SOUTH LIMITED

{Farmerly NEL Holdings Limited)
(CIN: L93000KAZ2004PLCO33412)
Regd. Dffice: 110, Andrews Building, Level 1, M. G. Road,
Bengaluru - 560 001, Ph; +91-80-4017 4000,
Email: cs@nelholdings.in, Web: www.nelholdings.in

Notice of 18th Annual General Meeting to be held
through video conference / other audio visual means,
E-Voting Information and Book Closure

Motice is hereby given that the 18th Annual General Mesting (AGM) of
the members of NEL Holdings South Limited (the 'Company”) will be held
on Thursday, June 30, 2022 at 9:00 AM IST through Video
Conferencing (VCV Other Audio Visual Means (OAVM) facility to
transact the business as set outin the Notice of AGM.

1.|Borrower: 1. M's Shipra Induslies through its parknar
Mr. Swnil Tyagl and Mrs, Seema Tyagl registered office
at No. 28211, Mohkamgpur, Dethi Rosd, Meenut- 250002,
LLP. (Borrower) 2. M. Sund Tyagi Sio Shrl Gajendra
Singh Tyagi resident of H. Mo. E-161, Sectoe-3, Sushant
City, MH-58, Meerut. LILP. (Partner in M!s Shipra Indu
-stres). 3. Mra. Seema Tyagl Wio Mr. Sund Tyegi resident
af H. Mo. E-161, Sector-3, Sushant Ciy, MH-58, Meenut,
LLP {Partner in M's Shipra Industries). 4, Mr Dharamy
-eer Kathura Sfo Shii Khimchandra resident of H. Mo,
A4, Kathuria Bhawan, Brahmpun, Mearul, U.P. (Guarantor)

Equilable Morlgage of property a commensal 129.03.2022| Re. 2BE5634.52
land with any constniclion thereon measuring |
36384 sguare meters or 301422 eq. fest situ
-aled al Common Plat No, &, Par of Khasra No,

202 situated at Vilage Mohkamgpur, Pargana Symbaolic and other

and Tehsid Meerut in the name of Mrs. Seema [T Charges

Tyag Wio e, Sunil Tvagl and bounded as under w.e.f
01.03. 2022

: East: Land of other paople, West: 16 feet wide n3,06,2022
wigy, Marth: Plot of Smit. Aartl Agarwal, South;
16 feel wide way

as on 2802 2022
# lurlheEr interast

2. |Bormrower: 1-Mr. Sunil Tyagi S/o Shri Gajendra Singh
Tyacp resdent of H, Mo, E-161, Sector- 3, Sushant Gy,
MH-58, Meerut, U.F. 2, Mrs. SeemaTyaqi Wo Mr. Sumnil
Tyags residant of H. Mo. E-161, Sector- 3, Sushant City,
MH- 58, Maerul, ULP. 3, Mr. Ashok Gupla sio Shei Ram
Avatar Gupta resident of H. No, 23, Molor Wall Gal,
Begum Bagh, Meens, U.F. [Guarantor)

Equilabe Maorlgacoge of properdy a commercal land | 29.03.2022| Rs. 223091888
with amy construction therson measuring 363,64
square meters or 3094 22 sn. feel sibeated at
Commaon Plol No. 5, Part of Khasra Mo, 92 silu

-ated at Village Mohkampur, Pargana and Tehsil s E? otiver

Meerut in the name of Brs, Seema Tyagl Wio Mr, F ak

Sunil Tyagi and bounded as under, East Land of Dala w.ef.
01,03 202

other people, Wast:16 feel wide way, Morth: Flot g3 06 2022
af Sml, Aarll Aagarwal, South: 16 feet wide way|

as on 2802 2022
+ furthsar interest

Date ; 0T.06.20:22

Place: Meerut

Chief ManageriAuthorized Officer, Bank of Baroda

CAN FIN HOMES LTD.

In compliance with General Circulars/Guidelines issued by Secunties
and Exchange Board of India (SERI), the Companies are aliowed to hold
AGMs through VC, without the physical presence of members at a
common venue. The electronic copies of the Notice of the AGM and the
Annual Report 2021-22 have been sent to all the members whose email
|Ds are registered with the Company/Depository Participant{s) as on
June 03, 2022 and are also be made available at the website of the
Company at www.nelholdings.in., websites of BSE Limited at
www.bseindia.com and at the website of KFintech www
evoling. kfintech.com and no physical copies will be dispatched to the

said the governemnt is con-
fident of achieving the target
of running the country’s first
bullet train between Surat
and Bilimora in Gujarat in
2026 as good progress has

inspect the progress of the
government’s ambitious
Ahmedabad-Mumbaibullet
train project. Therehasbeen
good progress in construc-
tion, he said. -PTI

CIN: L85110KA1987PLC008699, Above Canara Bank Building First Floor, Plot No. C-3, Sector-1, Noida Pincode - 201301
Email: noida@canfinhomes.com Ph.: 0120-2970164 / 65 / 67 Mob. : 7625079126

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

SALE NOTICE for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002

NOTICE is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the possession of which has been taken by the Authorised Officer of Can Fin Homes Ltd., Noida Branch, will be sold on “As is where is”, “As is whatis”, and “Whateve
there is” on 28/06/2022, for recovery of mentioned hereinafter due to Can Fin Homes Ltd. from respective Borrowers and Guarantors as on the respective dates of demand notice

. members. The dispatch of Notice of the AGM through emails has been together with further interest and other charges thereon.
i w CAN CFINIL8N511(!;II\190WMOEGQSQ LTDI GO pl.j!md an June 08, ?DEE_._ME mbers can attend and _pgrtu:_upate in the SK. Name of the Borrowers and Date of | Amount due | Reserve | Earnest| Type of Description of the property
_ . MATI0 T AGM through VCIOAVM facility only and Members participating through No Guarantors Demand | as per Deman Price Money | Possessio
CanFinHomesLikd  Above Canara Bank Building First Floor, Plot No. C-3, VCIOAVM facility shall be reckoned for the purpose of quarum under Notice Notice Deposit
o el Sector-1, Noida Pincode - 201301 section 103 of the Act. The instructions for joining AGM and detailed : .
Bancletiey Dresies ssde Kl Email: noida@canfinhomes.com manner of remote e-voting and e-voting during AGM is being provided in 1. Mr. Santu Ram/Mrs. Baleshwari 04.05.2016 Rs. Rs. Rs. Physical | Flat No. Y-271A, Ground Floor, EWS, Block-Y, Sector-12
Ph.: 0120-2970164 / 65 / 67 Mob.: 7625079126 the notice convening the AGM and also available on the e-voting website (Borrower) and Mr. Dhirendra Singh 18,32,528/- | 15,90,000/; 1,59,000/1 Noida, Distt. Gautam Budh Nagar, UP.201301
K-IV-A [See proviso to rule &(t of KFintech www, evoting kfintech.com, , Rawat (Guarantor)
: 2. | Mr.Rajdeep/Mrs. Minakshi Jain 08.05.207 Rs. KS. Rs. rhysical | Plot No. C-4/289, First Floor, Yamuna Vihar Delhi,Pin
enbars are eesiy Infern o (Borrower) and Mr. Vishal Arora 1982521 | 17,00,0004 1,70,000/ 110053, PlotArea-35 Sqm approx.
. _ : _ a. The remote e-voting shall commence on Monday, June 27, 2022 al (Guarantor)
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read 9,00 AM (1ST) and ends on, Wednesday, June 29, 2022 at 5.00 P.M.
; ! ; ror detalled terms and conditions of the sale, provided In the official website of Can Fin Homes Ltd., (www.canfinhomes.com) please refer to the tollowing link

with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised b,
Officer of Can Fin Homes Ltd., Noida Branch, will be sold on “As is where is”, “As is what
is”, and “Whatever there is” on 12/07/2022, for recovery of Rs 10,33,170/- (Rupees Ten
Lakh Thirty Three Thousand one hundered Seventy Only) due to Can Fin Homes Ltd. €.
from Mrs. Tina Chandra/Mr. Vikram Singh/ Bishambar Dayal Singh (Borrowers) and
Mr. Siraju Deen Malik (Guarantors), as on 08/07/2019 together with further interest and
other charges thereon. The reserve price will be Rs. 8,85,000/- (Rupees Eight Lakh
Eighty Five Thousand only) and the earnest money deposit will be Rs.88,500/- (Rupees
Eighty Eight thousand Five Hundred only)

Description of the immovable property
Flat No. G-3, Ground Floor Rear Side LHS Portion, Plot No. 81, Block B-1, DLF Dilshad|
Ext. 2, Ghaziabad Pin-201005 &
East: Other Flat/Road North : PlotNo. 71
West : Other Flat South: PlotNo. 82
The detailed terms and conditions of the sale are provided in the official website of f.
Can Fin Homes Ltd., (www.canfinhomes.com).Please refer to the following link
https://www.canfinhomes.com/SearchAuction.aspx

Members holding shares either in physical form or dematerialized
form, as on the cut-off date, may cast their volas electronically on tha
business as zet forth in the Notice of the AGM;

The cut-off date for determining the eligibility to vote by remote

e-vofting or by e-voting system at the AGM shall be Friday, June 24,

2022;

The ramote e-voting module shall be disabled by KFintach beyond

500 p.m. I5T on Wednesday, June 29, 2022 and once the votes on a

rasolution is cast by the member, the membear shall not be allowead to

change it subsequentiy,

d. The facility for voting will also be made available during the AGM, and
those members present in the AGM through VC facility, who have not
cast their vole on the resolutions through remaote e-voling and are
otherwise not bamred from doing so, shall be eligible to vote through

https://lwww.canfinhomes.com/SearchAuction.aspx

i Sd/-Authorised Officer; CAN FIN HOMES LTD}

GUJARAT GAS LIMITED ()

Registered Office: Gujarat Gas CNG Station, Sector 5/C, Gandhinagar - 382006, Gujarat
Tel: +91-79-26462980 Fax: + 91-79-26466249 Website: www.qujaratgas.com

E-mail Id: Investors@GUJARATGAS.com
CIN: L40200GJ2012SGC069118 GUJARAT GAS

NOTICE TO THE SHAREHOLDERS
the e-vating system al the AGM

. The members who have cast their votes by remote e-voting prior to NOTICE is hereby given to Shareholders of Gujarat Gas Limited for:
the AGM may also attend the AGM but shall not be entitled to cast 1. Registration / updation of E-mail lds:
their votes again; _ _ _ Manner of registering/updating E-mail Ids with R&TA/Depository Participants
Only persons whose name is recorded in the register of members or The Members holding shares in physical mode who have not registered their E-mail addresses with the Company’s R&TA can get the same registerad by

n the register of benaficial owners maintainad by the depositories as : ; : i S o : d :
:m i Eut,nﬁ dite Sr:a'" ba -antiiled ’m ;vai] t,}:e facilif:.- ,:,'f n;mﬂte sending following documents by E-mail at einward. ris@kfintech.com or by writing to the Registrar and Share Transfer Agent of the Company, viz., KFin

Date: 06.06.2022 Sd/- e-voling or e-voling at the AGM. A person who is not a Member as on Technologies Limited (“KFintech” ) at KFin Technologies Limited, Unit: Gujarat Gas Limited, Selenium Tower B, Plot 31-32, Gachibowdi, Financial District,
Place: Noida Authorized Officer, Can Fin Homes Ltd. the Cut-off Date should treat the Notice of the AGM for information Manakramguda, Hyderabad - 500 032:
purposes only, a. Asigned requestletter mentioning your name, folio number and complete address;
FORM A g. The manner of voting remotely for members holding shares in b. Selfattested scanned copy of the PAN Card; and

dematenalized mode, physical mode and for members who have not
regiztered their email addres=ses is provided in the Notfice of the AGM.

PUBLIC ANNOUNCEMENT

(Regulation 14 of tha Insolvency and Bansruptey Board of India
[Voluntary Liguidation Process) Regulations, 2017}

FOR THE ATTENTION OF THE STAKEHOLDERS OF h.
MONOLITHIC INVESTMENTS PRIVATE LIMITED

¢. Selfattested scanned copy of any document (such as Driving Licence, Passport) in support of the address.

The details will also be made available on the website of the Company Shareholders holding Shares in Demat mode are requested to update their E-mail addresses with their Depository Participants
atwww.nalholdings.in; 2. Registration of Mobile No.:

Any persan, who acquires shares of the Company and becomes a »  For Demat Shareholders: Please update your Mobile No. with your respective Depository Participants.

member post-dispatch of the Notice of the AGM and holds shares as _ e
on June 03, 2022, may obtain the login id and password by contacting « For Physical Shargholders: Please contact RA&TA and kindly refer communication dated 27th January, 2022 uploaded on

| 51 Mo, PARTICULARS DETAILS KFin's Toll free number 1800-3409-001 or Member may send an hitps-'www.gujaratgas.comiresourcas/downloads/investor-senice-procedure-for-physical-shareholders-2912202 1 _pdf
2 | Date of mcorporation of 20th Mov 1985 . . ) ! : i i : - : .
| corpoeata Err:;’" Members who have not registered their email addresses are requested As per Regulation 40 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended the requests for effecting transfer of
3. | Authorty under which camorae | ROG — DELHI tpc-.;rtriiiiam;:{;]Lhniilrr-.ﬂ:mt?;mi%? dﬁﬁ;iﬁ r;'f:p;iiﬁﬂ;i n‘:jﬁgﬁ;;‘;g securities shall not be processed unless the securities are held in the dematerialised form with a depository. Provided further that transmission or
person is incorporated ek ariill tinees snik mobike bWl Coimsivs Regiarar and transposition of se_cl._mhes he.d.m physical form shall be effected only in dematerialised form. Shareholders are hereby informed with benefits of holding
- registered - Share Transfer Agent, KFintech by sending an e-mail request at the shares in dematerialised mode:
4. | Corporate flﬂﬂllt!-' number of | UT48930L1935PTCOT 3980 email 1D einward.ris@kfintech.com along with signed scanned copy of » Mo Stamp duty on transfer of securities.
| COTpOrala parson the request letter providing the email address, mobile number, self- «  Immediate and fast transfer of securities.

5. | Address of the registared office
of corporate parson

163, VASUNDHARA AFARTMENT, SECTOR-9
ROHINI, NEW DELHI, NORTH WEST
DL 110088 IN

attested PAN copy and copy of share certificate for registering their email

address and receiving the Annual report, AGM Motice and the e-voting *  Elimination of ‘Bad Deliveries'.

_— _ instructions. =  Elimination of nsk by loss, theft, mutilation etc.
b ;?Eﬁl’:}tﬂ;ﬂ:n;:ri:w S dune 2622 In case of any gueries/grievances relating to e-voting, you may refer the »  Faster settlement and disbursement of Corporate benefits like Bonus, Rights, Dividends etc.
= Tamia. address. el addess | SOURABEL MO 'r!;relﬂ UErI"“f}' Asked Ciglﬂﬁtlfmﬁ' [_"IF:E?IE"_] iﬂ; r-iﬂérghﬂrﬁ Ian-::lde-mhr:_g USE; = Elimination of mismatch in Bank Accounts and Address.
N i - o 2 gnua or members avdaliable In £ owWniDa seciion a . . L e
telephone number and the 1an1|: Harmony Signature Tower, Ovala Naka https:/fevoting.kfintech.com or call on KFintach Toll Free No. 1800- Ennv&nzeniNammalhmlﬂ Fae:uhnes: o
registration number of the Ghodbunder Road, Thane (W), 3409-001 or send email to evoting@kfintech.com. For gueries! «  Convenient Transmission formalities in case of death of a holder

liquidatos Mumbai — 400615, sowrabhmadi2 1 @gmail.com
+91-T021450026
[BELPA-001P-P-02400/2021- 20221 3696

o Juty 2022

guidance related lo e-voling or attending the AGM through VC, you may .
please contact Ms. Krishna Priva M, Senior Manager - Corporate
Registry, KFin Technologies Limited, Unit: NEL Holdings South
Limited, Selenium Tower B, Plot 31-32, Gachibowii, Financial District,
MNanakramguda, Hyderabad - 500 032. Contact No, (40 - 6716 2222,
e-mail ID: einward.ris@kfintach.com. 4

Book Closure: As per Section 91 of the Companies Act, 2013 and the
Securities and Exchange Board of India (Listing Obligations &
Disclosure Requirements) Regulations, 2015, the Register of Members
and Transfer Book of the Company will be closed from Friday, June 24,
2022 to Thursday, June 30, 2022 {both days inclusive).

SMS Alert facility by Depository.
= Ease in Portiolio Moenitonng.
= Periodic Status Report by Depository Participants.
Inview of above, we once again request shareholders who are holding shares in physical form to convert their shares in Demat mode.

. Investor Service Procedure for Physical Shareholders:
SEBI vide its Circular dated 3rd November, 2021 and 14th December, 2021, has introduced commeon and simplified norms for processing investors
service request by Registrar & Share Transfer Agents (R&TAs) of the companies and norms for fumishing PAN, KYC and Nomination detail. The said
communication is available at hitps:www.qujaratgas.com/resources/downloads/investor-service-procedure-for-physical-shareholders-29122021 pdf
Shareholders are requested to take note of the communication which has been issued to shareholders on 27th January, 2022.

B. | Last date for submission of
| claims

Motice is hereby given that the Monalithic Investments Private Limited has commenced
volundary liguidation ond June 2022.

The stakeholders of Monolitiic Investiments Private Limeted are hereby called upon o
submit a proof of their claims, on or before 5§ July 2022 to the lquidator at the address
mentionad agaimstitem 7.

The financial crediors shall submit their proof of claims by electronic means onky. &l
other stakeholders may submit the proof of claims in person, by post or by electronic

oo By order of the Board For Gujarat Gas Limited
-~ - - . For NEL Holdings South Limited Sdl-
cubmission of false or misleading proofs of claim shall attract penafties. Sd/-

Date: 6" June, 2022
Place: Ahmedabad

Sandeep Dave
Company Secretary & Compliance Officer

Prasant Kumar
Company Secretary & Chiel Compliance Officer

Place: Bengalury
Date: June 06, 2022

Mame and Signature of the Liguidator: Sourabh Madi
Date and Place: ¥ June 2022, New Delhi

financi“. ep' .in

New Delhi
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Registration Number:-125485
JMKE MERCANTILE LIMITED
CIN-US1908DL 2004 PLE1 29495
Registered Office; 8th Floor, Eros Apartments, 56 Nehru Place, Mew Delhi-110019

E-mail: grover@indovax.com

NOTICE
(For the attention of Equily Shareholders of the Company)

Subjectk: Transfer of Equity Shares of the Company to Investor Education and
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@31631\:[(34131 W@ﬁa%ﬁﬁﬁnaﬁtﬁanaﬁmaﬁﬁawﬁwhﬁ#
: 39T ISt JATS off ST 9% 13 Wi St 39 W A W@ o | difean

wwﬁmmswﬁw*\% wﬁﬁaﬂﬁzﬁﬁmﬁmﬁ 3 garn foF fFg e W TR @ EEol iR 39 U 49
& SiE & U 9HaR @l dfieErg WeR BRI Tfed ©8

3Tl < W STUAT AT UEAgE (E), FaH IR TR & _
g Afeshd 9 GHaR &l 9od & fau & 21 18 | S| Erattction [ ung (7 F) Demat Accout

Q ﬁ ﬂ (a¥ e Y ﬁ E
, R 5 N ﬁ cretliden El'ﬁ I s éﬁ & ! This Mofice is hereby given to the shareholders of the Company pursuant fo the
AT ST %F ded dal dsd- <hl SATST hIq dlef Uch 3T

i o ) < | provisions of Section 12406} of the Companies Act, 2013 read with Rule & of the Investor
# e iR B R § o RUie @R 1 ‘

TS A Alhd oh
f?flE‘@l?l'{T:ﬂgT

ST &1
8 faeed, 6 o |

TRA ST Il (9ISTaT) o A STeAeT Sidl g0 o el ©
fop SISTaTSt ST T <M b liehdd oh Y W&ol & 7Y & |
I el fob TeHAT g Higt 7 7 hdd 9RA o [dehi hl T
TS eI foTEll &, difcen U=kl 371S ATell § <91 ot TSTifieh Wi
@l o 95 fm ©1 A9 7 OWER @ 3y Ye¥ o fqearer §

TR ALl ;».,n'?q—ﬁ [/ | Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
DRT 3 \ 2016, as amanded, {'the Fh_Jlas."j. In tBms afsecu’qﬂ 124(6) r:v_Ttha Gnmpani_es Aot 2013
read with the Rules, all dividends ramaining unpaid or unclaimead for a pariod of seven
yaars from the date of transfer to Unpaid Dividend Acootnt are reguined to be transfermed
by the Company o the Investor Education and Proftection Fund [IEPF) Authority
Shareholders are raquested o nota that the dividend declared during the financial year
2014-15, which remained unpaid or unclaimed for a period of seven years are liable to be

-I'Ial TRV Tq

RN e, e AN, 8

H 110001

aﬁmweﬂfﬁﬁw 1961 B fgda ag?ﬁr$mm
@ IfTa rEe Hufcd @ §H og SR FarT

. . Ay transferred to IEPF Authority during the financial year 2022-23. The cormespanding
STTSTT TR0 St ot S 1 Hferd e g e fof o o AR B G b W & b a8 e e & 20052023 | <hares on which dividend remeins unpai orunciaimed for seven conseculve years Wil
TR T U1ET ©, STafch HET U — S e Zfira, ! abso getdus o betransferred as per the protedure set outin the Rules,
%{QT il . %’ e ‘H'I'Sc ster e bih gLk EIE“ ”:H' 94T T Eﬁw@f o Pursuani to the provisions of the |IEPF Rulzs, the Company has sentindividual noticas to
T faue T ¥ 9o TRAe J B854, Irrﬁ{'{ﬂfr ]'cﬂ.;_v.;ﬂ 34: 17 9Td. &Fe: . the latest available addresses of the shareholders whose dividends are lying
5979 J i iy i : ipaidiunclaimed for the fast se | i r , Inter-alia, T
Tt o & e o e, A gore ¢os Rig I 5 BT 4 TH, VT R, AW SR, | | WA gmamwen - details of unclaimed dvided and the shares o be tensiered o IEPF Authori,
[ERCH PRIHH, <hTHehd] ?ﬂﬁT eIl 891 219 F o wihg #i =g yee ggsﬁéﬂé i - JeTma—122001, Goncemed shareholders of the Company are hereby requested to ciaim the dividend
SITATERYT & | S0 <hel JETA : ﬁIET W 4} ¥ - @ Wl faid 02052022 HT AT & AP HRT 1, U AR, Tee A, TSia—122001, RATOM d&:laredll:lupng dr F'{.Lanm; gt . b ?H: o Sy f:a"m? iy
éﬁ %F wiie 9. 2, 3MHH dlb, _ & R Company, with a view to adhering with the regquirements of the Rules, shall iransfer the
g RO ST % faeell —110014 HAT g | STl &1 g 2 o Ol SREN, Wl aqel SeRr el (SRS 3) aw dividend for the financial year 2014-15 and the comesponding shares to the IEPF without
ﬁ@ﬁ[ 3ﬁ? T Sed Tl's‘ %l QRHTY: 011—26346434, 42143088 R = G A /711 /2014 & fAT FRIT Il TAOTIS H . 42,13,692.00 (TUY FATMG ARI TIRE any further notice.
. ; > S TEFH N R 7 FIR No. 649/22 U/s 363, 5= 02.05.2022, 21— E9IR BE Wl qAM HH) BN TF ART 10102014 F FHE SHR aRADRT TF 13001 | iy case of any claims or queries, the shareholders alongwith their Folio No. or DP and
i g ’ Hi I“]'-:-IE{'T foraetl # ool & | eI @1 A ARIRET @o1 9) GSTETEe Yd AT 1ol IR %, 4500000 (B¢ TS | Cliant D may write on the Company’s Email |0 viz: grover@indovax.com or submit these
I ok Alhdd oh fAT a9 ’ ' FIR HH) BT AT & AR 19D (WY w9 F 3yl Yord w F /piweeer/ fafiee) | details at the Registered Office of the Company of contact the Company's Registrars,
M Y se s T L_Jlfaqq ST B¥ 99g HIfEre & a1g A1 3@ g% =9 oIl dSd) FHET ST I DI B, TAT WS e IR BT AT TE AT T 7 Atankit Assignments Limited having its office at Alankit Heights, 3E/7, Jhandewalan
S :%T o WW% f%fI'Q ﬁaﬁﬁﬂvﬂ?ﬁ Eﬁ EI'I':E' i {IJIE: e SR — ﬁFI ey 3 | ?'Jlﬁ W o 2. 3maeT frder fear Grg g f&s SJT; 18.07.2;;;&# ;’Iﬁ: 10.30 IO Il fﬁﬁ? aw?l g Extension, Mew Delhi- 110055, Tede 91-11-4254 1234 | (Dy+91-11-4254 1953 | (M) +31-
i |, G SHIshiceh el ; 2 - = : Il JIPYT floell (S1RMRE-3) & wHer SUReIT 8 qm 78 BT qary ' 95 82 20057 and e-mail: b, swain@alankit.com.
) R )

(@@l g fo<i drel) & 8,

aifdn & 20 ored & 9 H S8 SEEN w1 e e o)

HaT U B Bdbl el Bl STl aI2Y | AMYDI 3R S AQLA(A) TH 39 Huld o
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